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Q. AND, 146 of 2003

QRDER DATED $06-10--2004,

NMon-con sideration of the evperiences
@aiﬂ ed by the Applicmt,as a substitute !
in- Extra Departmental Organisation of the
Postal Department )while considering
the case of the Agplicant for recular
appointment of LEDDA/IDRPM /GDSBEM of

Dalkascti Brmch Post Office is the

sub ject matter of this Original Application,

It is the case of the Applicant
that he worked as a substitute for long
time in Dalakasati Branch Post 0ffice
and while taking steps to f£illup the
said post of EDBPM ,the Respordents-
Department did not give *n; preferential
treatment to Lim (by keeping in mind the
e-periences gained by him as a substitute)

nd selected tne Ra jmm Kumar Parida,

merely because sShri Parida secured more

marks than the applicant in the qualifying
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academic oxamin ating.

The Respondents by filing a cowmnter
placed on record the following judicial
sronowmcemen teg, to show that the experience
gained as a substitute are/were not available
to cive my weightage at the time of reqular

recruitment of EDAsﬂ-

1) 0.2N0,338/97 disposed of on
20,05,2001:

i1) 0.ANg 554/02 disposed of on
15,1,1999;

111)0A No,318/98 disposed of on
17,10,2003;

iv) High Court of Kam atzk,Bangalore

Judgment dated 18,08,2001 in Writ
Petition Nos,21331-333/2000;

The Respondents have also placed on record
+the following three circulars of the Director
General of Posts to substantiate their standi-
a) DG Posts,New Delhi letter No,19-
6/2000~ED &Trg,dated 29,12,2000;

B) DG Posts,New Delhi Letter No,17-
107/2000-ED & Trg,dated 29,12,2000;

c) DG posts,New Delhi letter No,l7-
115 /2071-GDS dated 21,10,2002,

For the reasons well discussed in
"

the aforesald judgments of % Benchsof
thes Tribwmal and that of Kam ataka High
Court,the experience gathered by the
Applicant as a substitute is/x-}as of no
avail to himﬂfme Circulars of DG of Posts
New Delhi,relied upon by the Respondents,
also amply charify the position that
substitutes chave no right.to get ay

benefits while seeking regular recruitment

to ED posts/orcanisation of the Postal Dei)t‘?'
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Therefore, this case of the Applicant is

bomnmd toc fail,

But before parting with this case
our attention has been drawn to a circular
No. 65..24/88_82’8, I,dated 17th May, 1989

of the Department of Posts of Govt,of Indiaj

wherein scope has been given to substitutes
engaged in metropolitan cities and also

in nonmetropolitan areas of Mdia to be
recruited as Gr,D staff in regular establish-
ment of the Postal Department,The text of

the said circular letter dated 17th May,
herein
1989 is extracted/below for a ready reference:

"] ,PART-TIME AND FULL-TIME CASUAL

LABOURERS~ It is hereby clarified .
that all daily wagers working in Post
Offices or in RMS Offices or in
Administrative Offices oxr PSDs/MMS
wnder différent desionationsimazdoor,
casual labourer,contingent paid staff
daily wager,daily-rated mazdoor,
outsider) are to be treated as casual
labourers, Those casual labourers who
are engaged for a period of not less
than 8 hours a day should be described
as full-time casual labourers,Those
casual labourers who are engaged for
a period of less than 8 hours a day
should be described as part-time
casual labourers.All other designation:
should be discontinued,

Substitutes engaged against
absen tees should not be design ated
casual labourer,For purpses of
recruitment to Group 'D' posts,
substitutes should be considexed
orly when casual labourers are not
available, That is,substitutes will
rank last in priority,but will be
above outsiders,In other words,
the following priority should be
observed: -

(1) NTC Group D Officials:

(41) ©EDAs of the same Divisior

(1i4) Casual labourers(Full-
time or part-time,For

purpose of computation
of eligible service,half

of theservice ren der,edgl



NQTES OF THE REGISTRY ' ORDERS OF THE TRIBUNAL .

as a part-time-casual lat%u::ex:
should be taken intc accowmt,
Th.at is,if a part-time casual
1abourer has served for 480 days
4n a period of 2 years he will
be treated, for purposes of
recruitnent,to have completed
one year of service as full-time
casual labourer),

(:Lve) EDAS of otlier divisions in the
same regiong

(v) sSubstitutes (not working in
Metropolita cities)

'r ’ (vi) Direct recruits through
' ‘ employment exchagess

NOTE:- Substitutes working in
Metropolitan Cities will,however,
Ta k above Vo, (iv)in the list,

(G.I.Dept,of Posts Lr,No,65-24/88-
SPB, I,dated the 17th May,1989%,

| Taking thé lhelp from the aforesaid

E ' ' ' circular/letter dated 17th May,1989 of the

| _ . oo Tex Postal Department of the Govemment of India,
{ . M_t.K.C. Kenwmgo, leamed Cowmnsel appearing

for the Applicamt has raised a point that when
' _ _ the Govemment of India has taken a policy
decision to give scope to substitutesfof
Extra Postal Departmental organ isation) to

be recruited as Gr,D staff of regular Estt,
of Postal Department;sclieme should be framed
by the Govt,of Mdia to provide a chmnel

for entry»of extra departmental organisation
substitﬁtes;

Aforesaid submission of the leérned
com sel for the Applicant touch'es the policy
matter of Govt,ad this Tribwnal,in our
con sidered view, shiould go slow in giving any
direction to the Govt,in that regard hiowever,
while parting with this case we leave the

matter to the Govemment in Department of

—
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posts to explore the possibility of

providing/making a scheme so that the
substitutes in Extra Departmental organ isatic
éfthe Postal Department c¢can get a chance to
be recruited with some relaxation in GDS sseks

Egtablishmen t,

With the aforesaid observations
and directions,this O.,A, is disposed of,

No costs,




